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S. No; . Name of the H ot~l 1987-88 1988-t9 1989··90 

1 2 3 4 5 

S. Lalitha Mahal Palace Hotel, Mysore 53 55 61 
-6. Hotel Airport Ashok, Calcutta 58 58 59 
7. Samrat Hotel, New Delhi 77 80 79 
8._ Kanishka Hotel, New Delhi 79 74 74 
9; Janpath Hotel, New Delhi 84 80 84 

10. Hotel Varanasi Ashok, Varanasi 42 40 4] 
II. Hotel Jaipur Ashok, Jaipur 68 69 64 
1.2. Laxmi Vilas Palace Hotel, Udaipur . 66 61 65 
13. Hotel Agra Ashok, Agra ·58 70 73 
14. Lodhi Hotel, New Delhi 68 63 71 
15. Ranjit Hotel, New Delhi 72 62 65 
16. Temple Bay Ashok Beach Resort, Mamallapuram 51 55 64 
17. Hotel Madurai Ashok, Madurai 38 47 47 
1'8. Hotel Kahnga Ashok, Bhubneswar 37 41 46 
19. Hotel Hassan Ashok, Hassan . 32 39 48 
20. Ashok Yah i Niwas, New Delhi 85 84 86 
21. Hotel Jammu Ashok, Jammu . 36 40 36 

22. Hotel Khaiuraho Ashok, Khajuraho 33 34 39 
23. H~tel Pataliputra Ashok, Patna 49 48 60 
24. Hotel Bodhgaya Ashok, Bodhgaya 35 34 

25. Hotel Aurangabad Ashok, Aurang~bad 45 45 48 

TOTAL . 70 70 72 

Trade widl Australia THE MINISTER OF COMMER· 
1436. SHRIMATI VASUND- CE AND TOURISM (SHRI ARUN 

HARA RAJE: Will the Minister ot KUMAR NEHRU): (a) Yes. Sir. 
COMMERCE be pleased to state: (b) A statement is given below. 

(a) whether Government propose to (c) India and Australia have signed 
step up Indo-Australian trade: Memoranda of Understanding for 

cooperation in the sectors of Rail-
(b) if so, the programme drawn ways, Telecommunications which in-

up for the next five years; and ter-alia include encouragement of 
. joint ventures. Besides other areas 

. (c) the various fields in which joint like mining. wool, energy, food pro-ventures are proposed t('l ·be set up cessing etc.. -have- bee~ id~ntified·· as 
.b)r -both -1he_ a:mntries_? _ _ _ . ___ possibl~ areas for colla1?oration. _ . __ 
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STATEMENT 

(b)· The following steps inter-alia 
have been I are being taken to pro-
mote trade between India and Aus-
tralia:-

(i) Increasing contacts between 
Indian and Australian busi-
nessmen through the forum 
of regular meetings of the 
India-Australia Joint Busi-
ness Council. 

(ii) Holding of annual trade 
. talks through established 
mechanism of Joint Trade 
Committee (lTC). 

(iii) Holding of meeting of the 
J oint Ministerial Commis-
sion with Australia. 

1437. SHRI JANARDHANA 
POOJARY: 

SHRI JAGANNATH 
SINGH: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government have 
conducted any survey to find out the 
black money generated by property 
dealers in Delhi: 

(b) if so, the detaIls and the out-
come thereof; and 

(c) the amount realised by Govern-
(iv) Increased participation in ment as Income tax from property 

international exhibith:ms held dealers in Delhi in the years 1987-88, 
in AustraUa. ] 988-89 and 1989-90? 

(v) Holding of exclusive dis-
plays of Indian products in 
Australia through the assis-
tance of Market Advisory 
Service of Australian Gov-
ernment. 

(vi) Holding of Buyt>r-Seller 
Meets in Australia. 

(vii) Exchange of Trad.! Delega-
tions between the two coun-
tries. 

THE DEPUTY MINISTER IN 
THE MINISTRY OF FINANCE 
(SHRI ANIL SHASTRI): (a and (b) 
Surveys, as per the following details, 
have been conducted in Delhi under 
the provisions of Section ] 33A and 
1338 of the Income-tax Act at the 
various premises where business or 
profession is carried on, which also 
include the premises of property 
dealers: . 

Financial Year Survey u/s 133 A (No. of 
premises) 

Survey u/s 133B (No. 
of premises) 

1989-90 
1990·91 
(upto June 1990) 

167 

160 

Appropriate follow up action is 
taken in these cases after completion 
of survey_ 

(c) For finding out the income-tax 
collected from property dealers in 
Delhi. which msy include property 
agents. builders and promoters. who 
may be assessed as individuals, com-
panies. firms etc.. assessment records 
of each and every assessee of Delhi 

1,03,999 
1,118 

deriving income from business would 
be required to be '.!xamined before 
the information can be compiled for 
the three years. The effort and time 
required to be put in to compile this 
information may not be commensu-
rate with the results sought to be 
achieved. However, if information 
about any specific case of property 
dealer is required, the same can be 
made avaiJable. 


